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' .HON'BLE SHRI

CENTRAL ADMINISTRATIVE TRIBUNAL

PRINCIPAL BENCH

0.A. NO.1624/2000
O.A. NO.1584/2000
0.A. NO.1728/2000
O.A. NO.1943/2000

New Delhi this the 16th day of

HdeBLE,SHRI»S.A.T.RIZVI, MEMBER (4A)

0A No.1624/2000

Smt.Abha Bhardwa]

W/o Dr.R.Bhardwa.

R/o D-1/8, DDU Hospital keside
Hari Nagar, New Delhi-64.

- Qut. Madhu Sharma

W/o Shri R.K.Sharma
R/o M-38, HNew Mahav il lagar
Mew Delhi.

Smt. Kanta Vohra

W/o Shri Devender Vohra
R/o0 109/B, Ramesh Nagar
New Delhi.

Smt. Rekha Pathak ™

W/o Shri G.D.Pathak

R/o 46, Laxmi Apariments
Sector 9, Rohini

Delhi.

Smt.Rajni Sati

“W/o Shri C.S.Satt

R/o B-549, Sector 5l
Kendriya Vihar

ANo§da.

Smt. Renu Saxena

W/o Shri A.K.Saxena

R/o C-7/60, East of Katlash
New Delhi. ’

Ms.Tajinder Kaur

D/o Sardar Narayan Singh
R/o DA/99/C Hari HMNagar
New Delhi.

Smt.Usha Rani Sharma
W/o Shri V.B.Sharma
R/o0 28, Plol B-5
Deluxe Apartments
Vasundhara Enclave
Delhi.

October. 2001.

JUSTICE ASHOK AGARWAL, CHAIRMAN

ntial Complex
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g, Bharat Bhushan 4%’??L

S/0 Late Shri A.G.Lakhera
R/c 99-B, Ramesh Hagar

Delhi. ' ... Applicants

( By Sh.B.B.Raval and Shri K.N.R.Pillay,
Advocates)
-versus-

Shri Commissioner

‘Kendriya Vidyalaya Sangathan

.18, Ingtitutionai Area

Shaheed Jeet Singh Marg

'qu Delhl—llO 016. ... Respondent

: 2'_T,,(B‘\.fAd\./ocate Shri S.Rajappa)

QA’No.1584/2000

Sl Dr.Vivekanandini Jain
. Yoga Teacher, Vishesh Kendriva Vidyalaye
Kamla Nehru HNagat
Ghaziabad.

2. Vipin Kumar Anand

: Yoga Teacher, Kendriva Vidyalaya
Gole Market
New Delhl.

3. Smt.Poonam Sehga!l
' Yoga Teacher,Kendriya Vidyalaya
Gole Market

New Delhi. ... Applicants

( In person)

-versus-

The Commissioner

Kendrtya Vidyalaya Sangathan

.18, Institutional Area

Shaheed Jeet Singh Marg

New Delh1 ... R

cupoident

w(By Advpcate Shri S.Rajappa)

- £3). OA No.1728/2000

Arun Kumar Véshisht
K.V.No.2, Delhi Cantt.
Delhi. Applicant
.C In person )

-versus-

‘"The Commissioner
Kendriva Vidyalaya Sangathan
18, Institutional Area

o %Qhaheed Jeet Singh Marsg
. AFNew Dqlhl

Respondent

. 2. (By Advocate Shri S.Rajappa)




(4). 04 No.1943/2000
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Vaidya Nath Jha
Yoga Teacher

K.V. No.1

PDelhi Cantt. Applicant
( In person )
R -versus-

L. . ““Union of India, through
o T;Secnetany
‘Ministry of HRD
.. .Shastri Bhawan
.. ..New Delhi.

’Dr,E.Prabhakar
Education Officer
. 18 Institutional Area
. -Shaheed Jeet Singh Marg

" New Delhi-110016,

3  - The Principa]l
+ K.V.No.1 ,
- .Delhi Cantt. Respondent

(By Advocate Shri S.Rajappa)

-0 R D E R (ORAL)

ShfjéJgstice Ashok Agarwal: -

_,ﬁAggyéeved by the ordersg passed by the Tribung]
in Athé{_present OAs, parties had approached the High
Court of Delhi wherein a consent order wag passed

authorising the Board of Governors to take a deecision

in the matter. The Board of Govcrnors, We are
g informed, has issued its directions by an order passed
N : .
on 7.9.20Ql. AIn‘ the circumstances, in our View,
nothingfpow'survives gn the present OAs. The order of
the Boa%d;_of.Govetnors of 7.9.2001, if at all, wil)
give a‘:frésh cause of action. Present 0Oag o the
circumstances stand disposed of With no order as  tqg
ntosts. o
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